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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 17" September, 2018.

L. A. BILL No. 16 of 2018

A BILL TO REPEAL THE ANDHRA PRADESH GOVERNMENT
MEDICAL AND DENTAL INSTITUTIONS (CONVERSION INTO
SEMI-AUTONOMOUS INSTITUTIONS) ACT, 2007, AND TO MERGE
THESE INSTITUTIONS WITH GOVERNMENT MEDICAL COLLEGES/
GOVERNMENT GENERAL HOSPITALS AND TO ABSORB THEIR
EMPLOYEES IN TO REGULAR SERVICES.

Whereas, the Andhra Pradesh Government Medical and Dental
Institutions (Conversion into Semi-Autonomous Institutions) Act, 2007 (Act
No.31/2007) was enacted to provide Semi-Autonomous status to the
Government Medical/Dental Colleges and Institutions for effective functional
Autonomy.

And Whereas, the Semi-Autonomous institutions are functioning
since 2008. However, after the implementation of University Grants
Commission (UGC) scales, the remuneration offered to the teachers in the
Rajiv Gandhi Institute of Medical Sciences ( RIMS ), semi-autonomous
institutions is not attractive. The faculty structure and organizational chart
needs modification as per Medical Council of India (MCI) regulations. Hence,
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the semi- autonomous institutions have to be converted to regular
Government institutions for the sake of administrative convenience and for
effective functioning.

And whereas, it has, become necessary to repeal the Andhra Pradesh
Government Medical and Dental Institutions (Conversion into Semi-
Autonomous Institutions) Act, 2007.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty- ninth year of the Repubilic of India as follows:-

Shorttitleand |, ()  This Actmay be called the Andhra Pradesh Government Medical
commencement. vt v ; . :
and Dental Institutions (Conversion into Semi-Autonomous
Institutions) (Repeal) Act, 2018.

(2) Itshall come into force at once.

Repeal " c? f;i‘ 2, (1) The Andhra Pradesh Government Medical and Dental Institutions

savings. . . . 4 ; -

- 2837 (Conversion into Semi-Autonomous Institutions) Act, 2007 is
hereby repealed.

Act No. 1 of 1891. (2) On such repeal the provisions of sections 8 and 18 of

the Andhra Pradesh General Clauses Act, 1891 shall apply.
(3) Notwithstanding such repeal.

(@) the control and management of the following institutions comprising
Medical Colleges and its attached Hospitals shall stand transferred to and
vest in the Government and they shall function under the Government and
continue as affiliated to Dr.N.T.R University of Health Sciences,
Vijayawada :-

(1) The Rajiv Gandhi Institute of Medical Sciences, Srikakulam,
(2) The Rajiv Gandhi Institute of Medical Sciences, Ongole; and
(3) The Rajiv Gandhi Institute of Medical Sciences, Kadapa.

(b) allthe properties, assets and liabilities, rights and obligations
in relation to the institutions as specified in clause (a) shall
devolve upon the Government:

(c) the following teachers who immediately prior to such
commencement were working in any of the institutions
specified in clause (a) ,shall continue to work in the institutions
and their seniority shall be fixed as follows, -
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() Professors, Associate Professors and Assistant Professors

shall be placed in the seniority list below the regular Government

teachers of the Andhra Pradesh Medical Education Service of the
concerned category;

(i) Tutors, -
(1) shall be placed below the seniority list of the Civil
Assistant Surgeon of the Andhra Pradesh Medical Education Service;

(2) who have Post Graduate (PG) Degree and non
Medical tutors who have PhD shali be eligible for lateral entry ; and

(3) Other shall remain as such.

() Teachers above 63 years of age shall not be absorbed
and they shall be continued till the expiry of their term of contract.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Government Medical and Dental Institutions (Conversion into
Semi-Autonomous Institutions) Act, 2007 (Act No.31 of 2007) was enacted to provide Semi-
Autonomous status to the Government Medical / Dental Colleges and Institutions for effective
functional Autonomy.

The Semi-Autonomous institutions are functioning since 2008. However, after the
implementation of University Grants Commission (UGC) scales, the remuneration offered
to the teachers in the Rajiv Gandhi Institute of Medical Sciences (RIMS), Semi-Autonomous
institutions is not been attractive. The faculty structure, organizational chart needs modification
as per Medical Council of India (MCI) regulations.

Budget releases are also becoming delayed and the delay in regular renewal of
contract and recruitments are other factors causing difficulty in running the institutions. Earlier
Non-Clinical faculty are less in number and there was a lot of demand in the private sector.
Now-a-days there is saturation in non clinical subjects also. Since, no doctor is showing
interest in the RIMS Hospitals with their higher qualification viz., specialities / super specialities,
patient care is badly affected and it leads to lose the Under Graduate / Post Graduate seats.

The regular doctors working in Government Medical Colleges other than RIMS are
showing interest to work in RIMS Institutions if they get promotion. If RIMS posts are also
taken into consideration, more number of regular doctors will be promoted. Therefore, it has
been noticed that the role of Semi-Autonomous Status has become obsolete and has been
no recruitment since January, 2013 in the Semi - Autonomous system.

Accordingly, Government have decided to repeal the Andhra Pradesh Government
Medical and Dental Institutions (Conversion into Semi-Autonomous Institutions) Act, 2007
and to merge these Institutions with Government Medical Colleges / .Government General
Hospitals and to absorb their employees into regular services for the sake of administrative
convenience and for effective functioning.

The Bill seeks to give effect to the above decision.

NARA CHANDRABABU NAIDU,
CHIEF MINISTER
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Government Medical and Dental Institutions (Conversion into

Semi-Autonomous Institutions) (Repeal) Bill, 2018, after it is passed by the Legislature of
the State, may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

NARA CHANDRABABU NAIDU,
CHIEF MINISTER.

M. VIJAYA RAJU,
Secretary to State Legislatiure (I/c).
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